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Therefore, the reply of the hon,
Deputy Minister did not even touch
the fringe of the problem, As a matter
of fact, to this serious question, he has
taken up a ridiculing attitude. There-
fore, the Bill cannot be withdrawn by
means of anything that has been said
by the Deputy Minister, I am very
sorry that whatever effect is there be-
cause of the speech made by the hon,
Finance Minister regarding the gra-
vity of this problem, that has been
taken away by the reply given by the
Deputy Minister. Therefore, I once
again commend this Bill to the accep-
tance of this House..

Even though according to the De-
puty Minister, this Bill may not be so
useful for implementing the fixation
and regulation of prices, I say that
it will serve as a moral background
in order that this kind of profiteering
and blackmarketing may stop. As
the Finance Minister put it yesterday,
the society itself will take it upon its
own hands to see that blackmarketers
are not encouraged and prices are not
taken high. This Bill will be serving
the purpose to the extent that some
sort of moral background is given to
the people to see that this menace is
at least controlled in a small way.
I commend this Bill, even with that
limited objective and limited benefit,
for the consideration and approval of
this House.

Mr, Speaker: There are no amend-
meats to the metion. I will put it to
the House, The question is:

“That the Bill to provide for
fixation, regulation and control of
the prices of commodities which
are essential for the life of the
community be taken into conside-
ration.”

The motion was negatived,

16.59 hrs.
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Shri Balmiki (Bulandshahr—Re-
served—Sch, Castes): I heg to move:

*That the Bill to provide for the

VAISAKHA 2, 1883 (SAKA) Domestic Servants 13268

Bill
registration of domestic servants
and to regulate their hours of
work, payment of wages, leave
and holidays be taken into consi«
deration.”
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Mr. Speaker: The hon. Member
may continue next day.
17.04 hrs.

The Lok Sabtha then adjourned till
Eleven of the Clock on Monday, April
24, 1961/Visakha 4, 1883 (Saka).





